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O R D E R 

(Hybrid Mode) 

22.09.2025: I.A. No. 3920 of 2025:  This is an application filed by the 

Appellant praying for condonation of delay in filing the appeal.  The order 

impugned was pronounced on 21.04.2025 and this appeal has been filed on 

09.06.2025. 

2. Learned counsel for the Appellant submits that the order was uploaded 

on 22.04.2025 and he applied for certified copy on 23.04.2025, which was 
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received on 24.04.2025.  He submitted that hence limitation shall commence 

from 25.04.2025 and from 25.04.2025 if limitation is computed, the appeal 

was filed within 15 days after expiry of 30 days.   

3. Learned counsel for the Respondent refuting the submissions of learned 

counsel for the Appellant submits that order having pronounced in open court 

on 21.04.2025, the limitation shall commence from very next day i.e. 

22.04.2025 and certified copy having been applied on 23.04.2025 and 

received on 24.04.2025, Appellant can get exclusion of only two days’ during 

which period the copy was under preparation.   

4. The order impugned has been pronounced in open Court.  When order 

is pronounced in open court question of uploading of order is not relevant for 

the purposes of limitation.  Appellant is entitled for benefit of two days’ 

exclusion during which the certified copy was under preparation.  Order 

having passed on 21.04.2025, 30 days’ period expired on 21.05.2025 and 

after 21.05.2025 on 05.06.2025, the 15 days’ period shall come to an end.  By 

giving benefit of 2 days more, the Appellant ought to have filed appeal by 

07.06.2025.  Appeal having filed on 09.06.2025 i.e. beyond 15 days’ period, 

there is clear delay of 17 days in filing the appeal, which is beyond condonable 

period.  

5. We, thus, are of the view that our jurisdiction to condone delay is 

limited to only 15 days under Section 61(2) proviso and we are unable to 
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condone the delay of 17 days.  Delay condonation application is rejected.  In 

result, Memo of appeal is also rejected. 
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